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CUTTACK BENCH

ORDER SHEET
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counsel for the applicant,

Seen the petition,Heard learned counsel
fée the Applicant,

Appliceant has raised several grievances
in his appeal dated 8.7,2002 uwnder Annexure-2,

At this stage,Mr.Padhi,learmed counsel for the

Applicant prays for a direction to the j/
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rRespondents for expeditious disposal of the
said appeal/representation under Annexure- 2,
since the said petition,as reported by the
learned counsel fcr the applicant, has not pbeen
dis 0sed Of as yet, the prayer made in this

Original Application is allowwedl-by giving

direction to the Res pondents to dispose of

the said appeal/representation of the

applicant dated 8. 7,2002,under Annexure-2

with @ reasoned and speaking order, if the

same 1s Feeeived—anéd pending with them, within

@ pericd of three months

R

from the date of

I
receigt of a copy of this order, with this'

e L2

direction,

the OA is disyposed cf,NO costs,.
Send copies of this order alongwith
copies of the OA to the Resiondents and free
copies of this order pe given to learned
counsel for the Applicant and Mr.3.S.Trigathy,
learned Advocete whO usually appesacs for EBSI

Corporation,on whom a copy of this OA has

been seIVed.




